115

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCI, KOLKATA
ORIGINAL APPLICATION NO-47 of 2024/EZ

INTHE MATTER OF

YOUTH UNITED FOR SUSTAINABLE ENVIRONMENT TRUST

APPLICANT
VERSUS
STATE OF ODISHA AND Others ... RESPONDENTS
INDEX
'gﬁﬁ«) PARTICULARS PAG
ENO

ADDITIONAL AFFIDAVIT  ON BEHALF  OF  115-

APPLICANT : 117

Copy of letter dated 26/02/2024 is annexed here as e

ANNEXURE-13

.~ PLACE: Bhubaneswar

DATE: 12/03/2024 SANKAR PRASAD PANI

W -
Ql. »-'/-f
/ 2

ADVOCATE FOR APPLICANT



116

A H‘dy/‘ EASTERN ZONE BENCIH, KOLKATA
. ORIGINAL APPLICATION NO 47 OF 2024/EZ
IN THE MATTER OF: oo

YOUTH UNITED FOR SUSTAINABLE LNVIRONM[« NT TRUST

N T AP PLICANT
VERSUS
STATE OF ODISHA AND Others ... RESPONDENTS

ADDITIONAL AFFIDAVIT OF APPLICANT

i. Santanu Kumar Bhukfa S/o Golak—-Bhukta, Aged about 3%1&%’0—
Sunllm]ziga, PS-Talcher Dist=Angul, Odish@,j/S9/l 04, dohereby solemnly affirm,

and declare as under:

L. That T am the President of the Applicant Trust, Youth United For
Sustainable Environmental Trust in the above mentioned application and
authorized to sign this affidavit.

2. That regarding illegal mining in KHATA No.326, Plot No0.2833/2883,
Khalapal Mouja in Paréjamg Tahasil , one grievance petition was filed
by the president of the Trust and same was inquired by IIC Parajang
Police Station and the allegation was found to be true. Copy of the letter
from UIC Patjang to SP Dhenkanal dated 26/02/2024 is annexed here
with as ANNEXURE-

3. It is submitted that the applicant in para 3 of the OA has pleaded that the
present lessee is extracting sand from the afore mentioned plots and the

~ inquiry report confirms 11[054] mmmg on the said plot. In the garb of a
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¢ private respondent is extracting the sand from all other nearby

1creby violating the lease and Environment Clearance conditions .

]Mh‘ludph 3 inadvertently in place of © ‘No Coercive Action™, it has
" been 1ypu1 as Cocreive action and word “NO™  has been missing from
the sentence and applicant pi‘uys same may be read as NO coercive

action has been taken against the illegal miners.

5. The applicant has also taken Drone Camera photographs and Videos of
mining operation by private respondent during night on 16" February
2024, however because of darkness the picture clarity is not proper but
one can understand seeing the video. And the applicant is ready to show

the visuals to the inquiry team.

N. R No.. Date Cgame\m\ Kuwmoz Bhocds

_ﬂ‘x f.}\uéed?m

-u.'.,p.uﬂab'e Environment Trust
Prasident -

VERIFICATION

Verified on this [&& day of ...WZQM at L'a')’”"k’fhat the

contents of the above affidavit are true and correct. No part of it is false

and nolhlno material has been concealed there from.

Q)%htlﬁed By
?' @ BR RNo.. 3l ... Date /2 3/
\(‘)\\Q9 /\dvocg&o/f‘\g\“ AFFIDAVIT Kot DE:ZE”%@ fo/Ber/%‘

The above named deponant havmg Susteinable Environment Trye!

& QQﬁaen identified by Sri, ﬁg: ............ Presid
~(~\>‘°‘\o@b ) (‘1\ A pdvocate Talcher, Salemn Ty afhrmed o
o V\O.O before me this. ... day @t Of sl % 'ZJIA.(
e 20,00 the coUTt premises th at tﬁe

contents of the affidavit are true to .
the best of bejief & knowledge.
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ANNEXURE-13

Letter No.358/PS Dt 26.02.20244.

To
The Superintendent of Police, Dhenkanal.
Reli- Registration N0,SP2024469866 Dt.20.02.2024.
Sub:- Enquiry report on the grievance petition of petitioner Santanu Kumar Bhukta.
Esteem Sir,

| With reference to the above noted letter and subject this is to submit the
enquiry report is as follows:-

Allegation -

The petitioner Santanu Kumar Bhukta has alleged that sand mafia is illegally
excavating sand from village Khalapal mauja KHATA No.326, Plot No.2833/2883. It
is generally demanded that to pay attention to Collector and registered a criminal
case. Tt was requested that Parjang Tahasil and Palice Department should conduct

raid and apprehend those sand mafias.

ENQUIRY:-
During course of enquiry, it is found to be somehow true about the allegation
of the petitioner. :

CONCLUSION:=

In this connection I have discussed with Tahasildar, Parjang and he informed
that a special squad will be formed by both local administration and police in order
to nab the culprits who are lifting govt. property (i.e sand from river bed).

This is for favour of kind information.
Yt)u.c Feithfully

(e

(Priyabrata Dash)
1IC Parjang PS
11C, Parjang Fs Se
Dhenkanal



